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adopting this modus operandi they can show 

profits in the balance-sheet. This is one of the 

things which they are doing. I an assure the 

hon. Member that any exploitation of the 

contract workers by the public sector 

undertakings, particular, the ONGC, will not be 

allowed. If the hon. Member has any spescific 

information with him, he can pass it on to me 

and I will take it up at my level and see to it 

what best we can do in this regard. 

Mr. Yadav had raised the point that if we 

given this kind of exploration work to the 

private and joint companies, then the 

multinationals and the transnationals who are 

coming to our country, will swallow our oil 

companies, particularly, the ONGC. Am I 

right? I will inform Mr. Yadav that India is a 

very vast country. These forty-eight blocks are 

nothing but a 

peanut in the context of our deposits 

earmarked for different types of blocks. The 

ONGC is one of the five hundred fortune 

companies in the world and it is one of the 

biggest companies in this country. It will not 

succumb to any pressure or competition or 

challenge from the multinational or the 

transational companies. Madam Deputy 

Chairperson, one thing more I would like to 

assure the House, that none of the public 

undertakings in the Ministry will be 

privatised. That assurance I give. But as 

regards disinvestment, yes, we are going in for 

disinvestment, as suggested by the Disin-

vestment Commission. There should not be 

any apprehension that these public 

undertakings, which are all very good, fortune 

companies, particularly created by the 

Government of india over a period of four 

decades, will be handed over to any private 

person. They will continue to be public 

undertakings under the control of the 

Government of India. Thank you, Madam. 

With these words I conclude. 

THE DEPUTY CHAIRMAN: Mr. 

Chitharanjan is not there to withdraw. I put the 

Resolution moved by Mr. Chitharanjan to vote. 

The question is: 

"That this house disapproves of the 

Oilfields (regulation and Development) 

Amendment Ordinance, 1998 (No. 17 

of 1998) promulgated by the President 

on the 3rd September, 1998." 

The motion was negatived. 

THE DEPUTY CHAIRMAN: I shall not put 

the Motion moved by Mr. K. Ramamurthy to 

vote. The question is: 

"That the Bill further to amend the 

Oilfields (Regulation and Development) 

Act, 1948, as passed by Lok Sabha, be 

taken into consideration." 

The motion was adopted. 

THE DEPUTY CHAIRMAN: We shall not 

take up clause-by clause consideration of the 

Bill. 

Clause 2 to 4 were added to the Bill. 

Clause 1, the Enacting Formula and the Title 

were added to the Bill. 

THE DEPUTY CHAIRMAN: Now, Shri 

K. Ramamurthy to move that the Bill be 

returned. 

SHRI K. RAMAMURTHY: Madam 

Deputy Chairperson, I move: "That the Bill be 

returned." 

The question was put and the motion was 

adopted. 

SHORT      DURATION      DUSCUSSION 

Sugar Policy 

THE DEPUTY CHAIRMAN: We will not 

take up the Short Duration Discussion on 

Sugar Policy. 

SHRI SOLIPETA RAMACHANDRA 

REDDY (Andhra Pradesh): I thank you very 

much, Madam Deputy Chairman, for calling 

me to initiate the Short Duration Discussion 

on sugar policy of the country. Madam, 

everyone of us is aware that our country is the 

largest sugar producing country and also the 

largest sugar consuming country in the world. 

In fact, India is known as the original home 
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ot' sugarcane and sugar. The future of 

sugarcane and the sugar industry is in danger 

due to the present policies of the Government. 

Madam, about 45 million farmers who 

constitute a very considerable portion of the 

Indian population are involved in production of 

sugarcane in rural India, i.e. Bharat, and not in 

urban India, i.e. India, About 20 lakh workers 

are involved in cutting and transport activities. 

More than 450 sugar mills with 30 lakh workers 

are producing sugar. A considerable number of 

sugar mills have established schools, colleges 

and hospitals for the benefit of the rural 

population. Sugarcane-growers in other 

countries are getting subsidies for growing 

sugarcane. In Mexico, the subsidy given per 

tonne is Rs. 8,000/-. in Brazil, it is Rs. 4,000/-. In 

Pakistan, it is Rs. 4,000/-. In Thailand, it is 

Rs. 3,000/-. In the European Union, the 

subsidy given per tonne is Rs. 23,000/ 

[The Vice Chairman (Shri Sanatan Bisi) 

in the Chair] An Indian sugar-cane grower is 

getting nothing from the Government. But he is 

adding money to the Government exchequer in 

the form of purchase-tax, sales-tax, etc. He is 

not getting remunerative price every time. 

Sometimes he gets. Moreover, he has to make 

frequent visits to the sugar mills for getting the 

money and face harassment. Every year the 

Central Government decides the Statutory 

Minimum Price. It is not at all realistic and 

scientific. This year the Government has fixed 

the Statutory Minimum Price at Rs. 52.70 per 

quintal based on the recovery of 8.5.%. While 

fixing the Statutory Minimum Price the actual 

cost of cultivation has not been taken into 

account. This is my submission. The cost of 

seeds, fertilizers, pesticides and implements 

are going up every day. The labour charges, 

power charges and transport charges are also 

increasing month by month. If the farmers are 

given only the Statutory Minimum Price fixed 

by the Government, not only will the areas under 

sugar-cane decline, but also the farmers will give 

up sugar-cane cultivation and switch over to 

some other crops, consequently, all sugar mills 

will be closed throwing millions of workers in the 

sugar industry and their dependants to the 

streets. That is the reason why all the States 

arc giving higher price, that is, State Advisory 

Price, to farmers to encourage sugar-cane 

cultivation. In 1998-99, the Central Government 

has fixed the Statutory Minimum Price at Rs. 

52.70. But no farmer will be willing to sell his 

sugar-cane for this price. Therefore, to 

encourage the sugar-cane cultivators, the Uttar 

Pradesh Gov-ernment has fixed the State 

Advisory Price at Rs. 80.85, the Punjab 

Govern-ment has fixed it at Rs. 91.95 and the 

Haryana Government has fixed it at Rs. 

91.95.Likewise, all the State Govern-ments are 

fixing State Advisory Price. Therefore, I appeal 

to the Government of India to take into 

account the actual cost of cultivation while 

deciding the Statutory Minimum Price. I also 

request 

the Agriculture Ministry and the Food 

Ministry to involve the sugar-cane growers 

representatives in the process of fixing the 

Statutory Minimum Price. It cannot be 

decided by top level people sitting in air-

conditioned rooms. 

Now I come to another issue which is agitating 

the sugar-cane growers. As has appeared in 

many newspapers, we have a buffer-stock of 5.5 

million tonnes of sugar which is sufficient for 

this country for five to five-and-a-half months. 

This year the crops are very good because of 

God's blessing. We are expecting 15.5 million 

tonnes to 16 million tonnes of sugar 

production this year. Last year our consumption 

of sugar was only 14 million tonnes. So, we 

have got sufficient quantity of sugar not only 

for our consumption but also for exporting in a 

considerable quantity. When we have got more 

than sufficient quantity of sugar, we are 

unable to understand the neceesity of imports. 

We are wasting our hard-earned foreign 

exchange to the tune of 1,400 crore Rupees 

which can otherwise be utilised for the overall 

economic development of the nation. If we 

import large quantities of sugar, the 

indigenous sugar 
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industry will not servive. According to 

newspapers, fifty per cent of the mills are 

becoming sick. As a result of the closure of 

the mills, millions of workers will be thrown 

to the streets and the farmers cannot get their 

dues from the sugar mills. With deep regrets, I 

have to inform the House that as regards the 

money due to farmers on account of 

sugarcane supplies to mills, it is nearly Rs. 

900 crores which is due to them, and they 

have still not got it. Because of this new 

situation their further payments will be 

delayed. Our country is imposing import duty 

of five per cent with a countervailing duty of 

another seven per cent making it a total of 12 

per cent, which is the lowest in the world. 

Nowhere else is the import duty so less. Who 

arc the beneficiaries of this low import duty of 

our great Government? They arc the foreign 

millers. They get subsidy from their own 

countries and they get subsidy from our 

country as well. This is what is exactly 

happening. I shall mention the import duty 

imposed in some countries. We can compare 

our country with these countries. Pakistan is 

imposing-35 per cent duty; Brazil is imposing 

55 to 85 per cent; Thailand is imposing 104 

per cent; in Columbia, it is 130 per cent and 

Mexico is imposing 173 per cent. As per the 

provisions of the World Trade Organisation, 

of which we arc also a Member, India is 

permitted to charge 150 per cent. Against 150 

per cent, we are showing our mercy and we 

arc chargingl45 per cent, less. This is a very 

unfortuante situation in our country. The 

Chief Ministers of the three major sugar—

producing States, namely, Uttar Pradesh, 

Andhra Pradesh and Tamil Nadu, have 

individually written letters to our hon. Prime 

Minister in October itself to hike the duty on 

sugar. But I am extremely sorry to know, 

through Press reports that Shri Surjit Singh 

Barnala's proposal for increasing import duty 

on sugar was not down in early October itself. 

Now, again, we arc grateful to Shri Barnala, 

the Indian sugarcane cultivators arc grateful to 

Shri Barnala, for Renewal of his proposal. But 

we have to sec what 

will happen to that. This is my submission. I 

congratulate the hon. Prime Minister, the 

Minister of Food, the Minister of Agriculture 

and other Ministers of Food, the Minister of 

Agriculture and other Ministers for the sweet 

statements they make cither in the House, be it 

in the Question Hour or at some other time, or 

outside regarding increase of import duty, 

stopping of imports and giving remunerative 

price to farmers I humbly submit that mere 

sweet statements will not help unless concrete 

steps are taken immediately. The Prime 

Minister has used the terminology, "remunera-

tive procurment price', though it is officially 

stated to be the statutory minimum price. It 

must be fixed based on the actual cost of 

cultivation, by involving farmers' 

representatives in the process. Secondly, 

though it is a subject-matter of State 

Governments, I request that the Central 

Government should use, its influence on the 

State Government and see to it that on the spot 

payments are made to the sugarcane 

cultivators. Thirdly, the import should be 

stopped immediately. Fourthly, the import 

duty should be enhanced to 150 per cent, 

which is within the limit prescribed by the 

WTO as well. Regarding the Sugar Policy, we 

know from the Press reports that the Govern-

ment had constituted the Mahajan Committee, 

that this Committee had also submitted its 

report and that it is under consideration. I 

submit that that Report of the Committee 

should be placed before this House 

immediately to enable it to have a proper 

discussion and take necessary decisions in 

view of the fact that millions of people's fate 

is based on this. Thank you very much. Sir. 

SHRI S.B. CHAVAN (Maharashtra): Mr. 

Vicc-Chairman, Sir, this is a very important 

and urgent matter. In the context of the 

announcement made yesterday while replying 

to the debate on price rise, the hon. Finance 

Minister was pleased to state that the farmers' 

agriculture as such, has not been getting affair 

treatment at the hands of the Government. 
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This is the statement which the hon. 
Finance Minister made and in that context I 
am sure with Mr. Barnala at the helm of 
affairs as far as Agricultural Ministry is 
concerned, I have no doubt in my mind... 

THE MINISTER OF CHEMICALS AND 

FERTILIZERS AND THE MINISTER OF 

FOOD AND CONSUMER AFFAIRS (SHRI 

SURJIT SINGH BARNALA): I am not 

Agriculture Minister, I am Food Minister. 

SHRI S.B. CHAVAN: But sugar comes 

under you. That is what is relevant as far as 

we arc concerned. Sugar Policy is the matter 

under discussion and we have to consider all 

aspects of the question and try to find out 

whether we arc doing justice to the super 

industry, the farmers and workers involved. 

That is the touchstone, on which you have 

to find out as to whether your policy has been 

on the right lines or you have been doing 

something in the name of liberalisation and 

also, might be for having some kind of 

goodwill created for India with Pakistan. I 

have no quarrel on that. By all means you can 

cultivate good wilol with Pakistan and other 

countries. But, at the same time, you cannot 

totally neglect the interest of the country. You 

have to look into the interest of the industry, 

and the interest of the farmers. My friend has 

given a number of figures. I am sure if the 

figures had been gone through, I have no 

doubt ikn my mind what exactly we are doing 

here. 

We have to concentrate the way in which 

sugar is being exported by some countries to 

India. That aspect we have to consider. Why 

is it that we are required to import sugar? Mr. 

Vicc-Chairman, I will give some relevant 

figures. Opening stock as on 1.10.98 is 54 

lakh tonnes and production is 155 lakh 

tonnes. Total availability will be 209 and off-

take is 145 lakh tonnes and closing stock will 

be 64 blakh. This means that over   and   

above,   this   is   five-months' 

consumption requirement in the country. The 

norm decided is about 35 lakh tonnes. 

Compared to 35 lakhs, we arc going to have a 

closing stock of 64 lakh tonnes. In this 

context, I have not quite been able to 

understand, why it is that we arc thinking of 

importing and importing from the countries 

who arc trying to dump sugar. Internationally 

there is huge stock of sugar and the prices 

have declined. 

That is because of the importing 

requirements of both Russia as well as 

Indonesia. These were the two countries 

which were importing on a large scale. Their 

requirement had to be reduced because of 

some economic problkcms that they were 

facing and that has created a situation in 

which there is a glut in the market and the 

prices have fallen down. Internationally, the 

prices were $200 to $240. That is the 

information that we get. This was the 

international price at which the prices were 

decided. Now, with 5 per cent import duty, 

India seems to be the lowest rate of import 

duty. I do not think any other country is 

having this kind of import duty of 5 per cent 

which 

has become a lucrative market for traders. 

Neither is the Government nor is the 

consumer going to be benefitted by this. It is 

only the middleman or the trader who is 

having the full benefit. Fears have been 

expressed by the Government. That if they 

were to increase the import duty, the price of 

sugar will be going high. He is asking 

increase 100% I will be satisfied if you go 

and have a level-playing field with Pakistan. 

Pakistan is charging 36 per cent import -duty. 

They have a sales tax of 12.5 per cent. It all 

means that they arc desiring 48% or 49%. 

Even if we have to have some kind of level-

playing field, it will have to be minimum 

50%. It cannot be lower than 507... If you 

don't do it, then this is nothing but dumping 

of sugar, which, in fact, is not required at that 

rate in any part of the country, and India, 

which, in fact, has been a major producer, 

will be terribly affected. My friend has given 

the figures and he has 
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stated that the accumulated figure of the cane 

prices which had to be paid for the last two 

years, 1996-97 and 1997-98, comes to Rs. 2,000 

crores. At this rate, if even the break-even 

point is not reached and you are trying to pay 

Rs. 100 to Rs. 150 less to the cultivators, then 

it will mean that the cultivators will take the 

decision not to cultivate sugarcane. What will 

happen then? You will have to take very costly 

sugar from the international market. The sugar 

which we are exporting now, will have to be 

imported to a great extent. Is the Government 

interested in creating this kind of situation and 

protect the industry of Pakistan, the European 

Union, Mexico and all other countries? They are 

charging hefty import duty. I am told that even 

in the European union they are charging 

almost 300% import duty. There are others 

who are charging aboaut 150%. We are also 

entitled to 150% as per the WTO agreement, 

but we are charging just five per cent. For 

what? I am not able to understand it. With this 

policy, at least, I have no doubt in my mind 

that you are going to totally destroy the sugar 

industry in the country. Thereafter, you are 

paving the way for import of sugar from 

countries, which, in fact, were importing from 

us, The entire process is going to be reversed. 

Is it going to be in the interest of the country 

that you go ahead with this kind of policy? I 

would like to remind Shri Barnalaji, who knows 

it very well, that in 1977-1978, some kind of an 

attempt was made and they gave an assurance 

that sugar was going to be very cheap. It was 

cheap for one year, but the next year it was 

more than double. Is it the- kind of situation 

which you would like to create in this country, 

Unfortunately, I have come across a kind of a 

posture that most of the Governments are 

taking, which is, "We will try to take populist 

measures and it will be the responsibility of the 

subsequent Governments to fact the situation 

later on. Let them come and consider it". Is it 

a national point of view or it is a parochial point 

of view that you  ate having in 

view? I think very reasonable people are there 

and you will have to take the long-term interest 

of the country in view. Is it going to be in the 

interest of the country to reduce the charges to 

such an extent that the cultivator finds it 

impossible to cultivate sugarcane? What is the 

price that we are giving? If that is the price, do 

you expect that the cultivator is going to be 

attracted, in spite of all the other material 

which he requires for cultivation, the prices of 

which have gone up by more than 100% to 

200%? And, still you would like to pay him 

not even the break-even price, but less than 

that! If that is going to happen, I don't think 

you can expect any return from the cultivators 

and if the cultivators take the decision not 

tocultivate sugarcane, you will have to import 

sugar on a big scale. I am sure that nobody is 

interested in importing sugar and saving the 

industry of Pakistan and the sugar industries of 

other countries at the cost of our own 

industry, which, in fact, is going to be in a 

very bad shape. I am sure, looking at these 

aspects of the issue, the entire Cabinet will 

have to reconsider the whole thing. If there are 

any misconceptions, why don't you discuss it 

with us? There is askind of a miscor zeption; 

if the import price is raised to 50%, it might be 

that sugar will become very costly. What is the 

total amount of sugar that you are importing? 

It is not even five per cent of the total 

consumption. If five per cent is going to influence 

the 95% of sugar here, there is something 

wrong in the basic thinking. 

It is your responsibility to release sugar. If 

you feel that Pakistan or other country is trying 

to exploit the situation and by increasing the 

import duty by 50 per cent the prices will go 

up, you can release more stock. Releasing the 

stock is your responsibility, your prerogative. 

Nobody is questioning it. So, with that 

mechanism, it is possible to control the prices. 

There is no difficulty. But, some kind of a 

myth is being spread that by increasing the 

import duty, the prices are 
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going to increase. That is why it is going to 

be extremely difficult. 

 

Sir, I want to raise one more point about 

the policy of deliecnsing which has been 

adopted by the Government. Dc-licensing the 

sugar industry and having control over release 

of sugar are two separate things, and they 

cannot go together. I can assure you that in 

maharashtra, Gujarat and some other States, 

co-operative sugar factories have been doing 

an excellent work. These co-operative sugar 

factories do not belong to one person, but 

they belong to a large number of small 

cultivators. They arc the shareholders and 

they are controlling the entire sugar industry. 

You arc going to destroy that. In the name of 

liberalisation, it is the multinationals who are 

going to reign here. Are you interested in 

destroying the kind of structure which has 

been built over a period of over 60 or 65 

years? Now, they arc in a maturing stage. A 

number of sugar factories have come up. In 

spite of these efforts, we have been trying to 

help them from- the State Governments and 

from other sources. But, if you destroy them 

and hand them over to multinationals and 

others who, in fact, arc exporting sugar from 

that area, I am sure this Government will be 

doing the greatest disservice to the sugarcane 

cultivators. Shri Barnalaji happens to come 

from the agriculturist community, he 

understands their problems. Others may not, 

but he understands what the problem is.. Mr. 

Minister, if you arc not able to assert or 

convince the Finance Minister, I think you 

will have to repent for the action taken. 1 will 

merely hope that good sense will prevail and 

they will try to understand the implications of 

the steps which are bing taken by them. I 

hope that they will try to save both the 

cultivators, the sugar industry and also 

millions of workers who are employed there. 
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SHRI KHAGEN DAS (Tripura): Mr. Vice-

Chairman, Sir, India is known as the original 

home of sugarcane and sugar. Internationally, 

India is the top sugar producer and consumer. 

This is the second biggest industry after 

textile in the country, with its 453 units 

spread over 15 States, giving gainful 

employment to two crore people, including 45 

lakh sugarcane growers and; with a turn-over 

of about Rs. 1,500 crores, it is now at the top 

of the hitlist of the liberalisers and privatisers. 

The over-jealous protagonists of the World 

Bank advised structural reforms in the Indian 

economy. Out of 453 units, 412 were in 

operation in 1996-97. Among them, 229 

units, which are producing more than 54 per 

cent of sugar belonged 

to the co-operative sector; 59 to Public 

Sector, and 124 units, producing 38.7 per cent 

of sugar belonged to the. private sector. If the 

present trend goes on an accelerated pace, as 

is being planned, within a couple of years, 

this co-operative sector and the public sector 

will vanish. The total number of factories 

may get reduced to about l/3rd of the present 

number, with loss of thousands of jobs of 

factory workers. The worst-affected States 

would be Uttar Pradesh and Bihar where the 

industry was developed in the private sector 

which utilised huge profits in the early years 

of the industry, but nothing has been done. 

Regarding modernisation of plants and the 

development of canes. I would like to submit 

that the old plants are now reduced to junk 

and became part of the public sector. Now 

they are being sold back to the private sector 

at throw-away prices. During the 60's, 

preferance began to be given to the co-

operative sector to instal new mills. In 

Maharashtra, most of the sugar mills are in 

the co-operative sector, due to a peculiar 

historical development. But, there is a class of 

what is known as co-operative bourgeois of 

rich farmers and bourgeois landlords took 

control of these co-operative mills, who are 

now the political king-makers in the States. 

This trend was removed during the 80's and 

once again, licences began to be given to the 

private sector. Today, 136 units are in the 

private sector which are at various stages of 

installation. In the year 1974, Mr.Vice-

Chairman, Sir, an incentive scheme for new 

sugar factories was introduced. Under this 

new factories or old factories expanding their 

capacity, were exempted fully or partially 

from their obligation to sell to the State, a part 

of the production, as leavy sugar, at a fixed 

price. What the sugarcane barons are doing is, 

they are declaring their old plants sick and 

applying for new ones to take advantage of 

the scheme. Today, more than l/3rd of the 

total production by the mills is getting the 

benefit under this scheme.  After several 

experiments, 
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with full controls, de-controls, partial 

controls, a system of dual pricing and partial 

control has been introduced. It is still 

continuing. Sir, from 1936-37 to 1966-67, the 

number of factories in operation has grown 

from 137 to 412. That is, three times the 

number of the existing units. 

These figures clearly show that the 

tendency is towards bigger and bigger mills. 

This is the inevitable result of having 

monopoly control over the sugar industry. 

There are two sugar, apex organisations. They 

arc the Indian Sugar Mills Association and the 

National Federation of Co-operative Sugar 

Factories. They are not only the spokesmen of 

this highly cartellised industries but they also 

decide on the policy matters in the exploitative 

class interest of the sugar barons. It is these 

two organisations which are the authors of the 

phenomenon known as the sugar cycle. The 

consumption needs are estimated in a 

particular area. And then production is not 

allowed to exceed that limit in that year by 

shortening the sugar season. How is it done? It 

is done by starting crushing late or by ending 

it early. Now, if it crosses the estimated 

consumption in a peak year, immediately the 

cryis raised sugar glut, prices falling and the 

industry suffering losses. And the Government 

comes forward with concessions to bail the in-

dustry out of the crisis. But, in a year when the 

production is low the country has to import 

sugar in the interest of the consumers so that 

they get it at a low price. 

To increase the production, if the industry 

demands incentives, they are immediately 

served by the Central Government. But 

enough is not enough. The sugar barons have 

been complaining that the sugar industry is 

the most regulated industry in the country and 

with controls being lifted in the process of 

liberalisation from other industries, they 

demand that the sugar industry should also be 

deregu- 

lated. One of my friends just now spoke that 

they do not want delicensing because they 

would not be able to face competition from 

the multi-national corporations or companies 

which are joint ventures in collaboration with 

the multi-national corporations with their 

most sophisticated technology, and that they 

will be driven out from the field. They do not 

want licensing to be given freely. What do 

they want? They want to drive out the small 

industries from the field and thus allow the 

existing barons to sleep in peace. The 

Government is also no longer encouraging 

setting up of this co-operative sector of the 

industry. And the Indian Sugar Mills 

Association is happy about it. Now these two 

sugar organisations are one in raising the 

demand that all controls on sugar prices, 

exports and imports, releases for free sale, or 

from levy quota and the entire system of levy 

quota should be scrapped. The mill owners 

must be free to sell their produce anywhere, at 

any price and at any* time to earn maximum 

profits. They do not want enforcement of 

Sugar Control Order of 1996. 

In the matter of arrears, crores and crores of 

rupees are due to the Government and they 

want this order to be dropped. While 

demanding decontrol over the sugar industry, 

sugar barons want that in their reserve area 

production of khandsari and gur should be 

banned to deny an alternative outlet to the 

cane growers. The sugar barons are against 

imports even in the low production year. I 

repeat even in the low production year, as this 

makes it impossible for them to earn high 

profits by rising prices in an atmosphere of 

scarcity. So, they are demanding, as just now 

some members have demanded imposition of 

higher customs and countervailing duties. 

In 1997, the Central Government appointed a 

Committee under Shri B.B. Mahajan to look 

into the issues relating to the sugar industry. 

The Committee has submitted its report to the 

Government. Through media reports it has 

been learnt 
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that the Committee has almost accepted all the 

demands of the mill-owners. What are the 

demands? They are: (1) In two years time, the 

levy quota system should be phased out. (2) 

Import duty and counter-vailing dirties be 

imposed on import of sugar. (3) Export quota 

should be fixed every year, even at the 

expense of the consumers. (4) No new licence 

for Khandsari units will be given within the 

reserved area of sugar mills. If these 

recommendations are implemented, it will 

totally de-regulate the industry, which is not 

in the interest of the Consumers, cane growers 

and workers. 

Now, in the interest of the sugar industry as 

a whole, the following steps, according to me, 

are required to be taken: (1) Partial de-control 

should continue, but levy portion should be at 

least 50 per cent. (2) The cane growers should 

be allowed to manufacture and sell Gur and 

Khandsari in the reserved areas of mills. 

(3) The export-import policy of sugar is 

required to be streamlined. We should be 

importing only when necessary. Care 

must be taken to avoid imports from the 

countries dumping sugar in our country. 

(4) Growers must get timely payment 

from the mill owners. This was also 

suggested by the Standing Committee on 

Food and Civil Supplies. (5) The sugar 

mills should be compelled to re-invest 

certain portion of the profit into research 

and development activities and moderni 

sation. (6) Co-operatives of farmers 

should be encouraged to establish man 

ufacturing units. (7) Sugar should be 

released in a controlled manner in the 

market. Otherwise there may be scarcity 

in festival months and unscrupulous trad 

ers will make benefit out of it. (8) Regu 

lar supply of sugar through PDS must 

continue. (9) Compulsion of sale within a 

fortnight must continue. Otherwise, the 

mill-owners will create a scarcity situa 

tion. (10) The Government must ensure 

availability, at cheap rates of things like 

pesticides, fertilisers and credit to grow 

ers. It is absolutely clear that all these 

will  not  be  possible   in  a  de-regulated 

framework. The regulation should not only 

continue, but should be rigidly enforced. The 

ink rest of the growers, workers and 

consumers can only be protected by enforcing 

these regulations rigidly well 

SHRI KRISHNA KUMAR BIRLA 

(Rajasthan): Sir, I am grateful to you for 

having given me this opportunity to speak on 

the sugar policy of the Government of India. 

The sugar industry is passing through a 

period of crisis. The cost is increasing every 

day owing to heavy inflation and yet, in the 

last six months since July this year, the price 

of sugar has declined by Rs. 100/- or by 7 per 

cent per quintal. This is worrying not only the 

industry, but also the Government of Uttar 

Pradesh, with which we are closely in touch. 

It is also worrying and bothering the Food 

Ministry. 

The main reason why the sugar industry is 

passing through this crisis is very heavy 

imports and heavy imports owing to. the fact 

that our export duty is ridiculously low at the 

figure of 5 per cent only. Earlier speakers 

have mentioned about this. I may again repeat 

that we are a signatory to the WTO. But, even 

the WTO permits the imposition of 150 per 

cent import duty. Again, Sir, our import duty 

is only 5 per cent. The result has been this 

that in the last few months about 8 lakh 

tonnes of sugar has been physically imported 

into this country. There are contracts 

outstanding for another 2 lakh tonnes, making 

a total of 10 lakh tonnes. "This' is equivalent 

to almost Rs. 1,200 crores. This is going to 

adversely affect both' the industry and the 

farmers. 

Sir, I would like to mention that all the 

countries of the world look after the interests 

of the industry, labour and farmers. One of the 

most important countries, United States 

immediately comes out with some sort of a 

solution to protect any of their industry 

whenever it faces  any  problem.   My  worry  

is  that: 

494/RS/F— 10-A 
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Why is the Government of India indifferent 

towards its own industry? Sir, exporting 

countries are giving heavy subsidies for export 

of sugar. I am sure if the subsidies are not 

given, they would be able to compete against 

those countries. For example, a country like 

Pakistan is giving a subsidy of Rs. 4,500 per 

tonne for dumping sugar in this country. On 

the one hand, they are subsidising exports and, 

on the other, they are also protecting their 

industry. I think there is an import duty of 33 

per cent in Pakistan so that no other country 

could dump sugar in Pakistan. There is an 

import duty of 300 per cent in the European 

Union which is also exporting sugar to India. 

The question which arises is: Why is the 

Government of India permitting imports? My 

own surmise is that, firstly, they think that 

import is good and it will keep the prices 

under control. I agree with this totally. The 

second part of this is that the Finance Ministry 

wants to show that inflation is under control. 

How is inflation under control? By ruining the 

industry? Is that the method of keeping 

inflation under control? When they say that 

import is good because this will keep the 

prices under control, I would like to mention 

that including the carry'—over stock and 

production, there is going to be a supply of 

205 lakh tonnes of sugar in the year 1998-99. 

Against that, our requirement is only 150 lakh 

tonnes. As most of the hon. Members and the 

Minister must be aware, the Government 

keeps the price under control by releasing free 

sale sugar every month. By that mechanism, 

the Government can always keep the price 

under control. For that we do not have to 

import sugar into this country. It appears to me 

as amazing that on the one hand the country 

has got 205 lakh tonnes to feed its people, but 

on the other, the Government is trying to en-

courage imports even when our requirement is 

only 150 lakh tonnes of sugar. Certainly our 

aim should be to see that the grower gets a fair 

price, the industry gets a reasonable price. As 

far as the consumers are concerned, they 

should get 

sugar at a fair price. As far as the industry is 

concerned, I would plead with the hon. 

Minister of Food, since he happens to be 

amongst us today, to make enquiries from the 

cooperative sugar factories of Maharashtra or 

the cooperative sugar factories of Uttar 

Pradesh— I think, 60 and 70 cooperative 

sugar factories respectively are situated 

there— as to what should be the fair price. 

Unless and until that fair price is given to the 

industry, I am sure, as far as the cane-growers 

are concerned, the industry will not be able to 

make the payment to them in time. Mr. 

Chavan had mentioned that some-time back, 

there were arrears of Rs. 2,000 crores as far as 

cane prices were concerned. It is a fact. Some 

two years, back, Rs. 2000 crores were in 

arrears as far as the sugar industry war 

concerned which was a cause of great worry 

both to the Government of India and to the 

State Government. It will be most unfortunate 

if, as a result of the wrong policies of the 

Government of India, the industry were to fall 

sick. I would like to mention that as far as 

U.P. and Bihar are concerned, they are indust-

rially very backward areas. The sugar industry 

is a major industry in U.P. and, perhaps, the 

only industry as far as Bihar is concerned. I 

would plead, let not this industry in U.P. and 

Bihar become sick as a result of the wrong 

policies of the Government of India and let 

not the lot of the cane-growers which is so 

much connected with the sugar industry be 

worsened. I would, therefore, plead, please 

increase the import duty as early as possible. 

Fortunately, our problems are very well 

understood by the Food Ministry. They are 

very well understood by the State 

Governments. It is now the Finance Ministry 

which has got to take action. 

My last point is regarding the de-licensing 

of the sugar industry. One of the points which 

has been mentioned is that any two sugar 

factories should be situated at a distance of 

only 15 kilometres from each other. At one 

time, this 

494/RS/F—10-B 
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figure was 25 kilometres. The Government, in 

its wisdom, made it a distance of only 15 

kilometres when they brought the de-licensing 

thing. Now, a distance of 15 kilometres would 

mean that, any sugar, factory can draw canes 

only from an area of 7 1/2 kilometres because 

after that, it is rfhe area of the other factory. 

With this area of 7'/2 kilometres, can we ever 

have any big factory? I took up this matter with 

Mr. Sikander Bakht I said, "On the 'one hand, 

you arc going in for liberalisation and 

globalisation which means that our units 

should be in a position to compete against the 

bigger units of the world; on the other hand,, 

you arc trying to follow a policy by which the 

industry can never get more than 2,500 

tonnes." After some correspondence, he said, "I 

am passing an your letter to the Food 

Ministry". And the matter rests there. I would 

just lead, in case you want the industry to 

really become a major industry which can look 

after itself as far as global competition is 

concerned, kindly increase the distance 

between two sugar factories from 15 

kilometres to 25 kilometres. Thank you very 

much. 

SHRI S. VIDUTHALAI VIRUMBI (Tamil 

Nadu): Mr. Vice-Chairman, Sir, I thank you 

for having acceded to my request to speak a 

little bit earlier. 

Sir, when we are dealing with the sugar . 

policy, what I want to emphasise at the outset 

itselt is, we cannot confine ourselves to the 

Agriculture Ministry alone. There are many 

interlinked issues. Therefore, I hope, when we 

mention other departments, the hon. Minister 

would not feel that either we are overlapping 

or we are crossing the boundaries of the 

department on which we are asked to speak. 

Sir, the turnover of this industry is Rs. 20,000 

crores. We have always been speaking for 

workers' rights. Usually we are speaking for 

employees, but today, we are standing here to 

argue for one big industry which has ample 

opportunities for employment. While the 

industry is a Rs. 20,000-crores industry, they 

are giving 40 per cent of their output, to this 

nation, at 20 per cent less than the cost price, 

according to a statement- of the industry. 

They arc giving it at 20 per cent less than the 

cost price. We have also to take that into 

account. Various commodities which we arc 

supplying through the Public Distribution 

System to the people arc coming from 

industry. We want to see that the industry is 

also run in a viable manner. What is the 

problem? Yesterday, during the Question 

Hour, when the same issue was raised, the 

hon. Minister has said: "We are in the 

SAARC family. We cannot stop it." Suppose 

Pakistan wants to export sugar to India, what 

will you do? We did not agree with his reply. 

What we feel is that the reply of the Minister 

was not correct. How is the artificial/scarcity 

created in this country? How are they doing 

it? First, some people are creating an artificial 

shortage scare. After this, sugar is being 

dumped into our land. By doing so, they 

wanted to kill the Indian sugar industry. Once 

they are successful in doing so, then a real 

scarcity can be created. If there is a scarcity, 

then they can exploit the Indian masses. This 

is the planned work of the cartel operating 

outside India. They are going this job. 

Unfortunately, the Government of India has 

succumbed to the pressure exerted by the 

vested interests. That is my complaint against 

the Government. During this year, we. know 

how much stock of sugar we are having. 

Nearly 55 lakh tonnes of sugar is already in 

stock. 155 lakh tonnes of sugar is going to be 

produced during this year. Our consumption 

is 150 lakh tonnes. So, sufficient quantity of 

sugar is available with us. In spite of this, we 

have imported nearly 11 lakh tonnes of sugar. 

10.75 lakh tonnes of sugar has already been 

imported, and if the information that I have 

received is correct, a contract for further 

import of six lakh tonnes of sugar has been 

finalised. Out of that, more than 3 lakh tonnes 

of sugar have been imported from Pakistan. 

For that purpose, we belong to the SAARC 

family. We have charged only 5 per cent 

import duty whereas Pakistan is charging 
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36 per cent import duty. Both of us are in the 

SAARC family! Why is there no level playing 

field? I would like to know that. In Brazil, they 

arc giving subsidy at the rate of Rs.. 3,000 per 

tonne. They are charging 55 per cent import 

duty. The European Union is giving subsidy at 

the rate of Rs. 23,000 per tonne but they are 

charging 300 per cent import duty. There is no 

WTO for them. The rules and regulations of 

the WTO are applicable to India only. We can 

import by paying 150 per cent import duty. We 

have not asked for 150 per cent import duty. 

Industry had asked for 50 per cent import duty. 

We had demanded ony 30 per cent import 

duty. I request that the five per cent import 

duty should be enhanced to thirty per cent. 

That is what we had requested. In spite of 

abundant quantity of sugar that is already 

available in India, 80,000 tonnes of sugar is 

being imported every month. Is it essential? 

Yesterday, the hon. Minister has informed us 

that the import has been stopped. I doubt 

whether the information given to this House is 

correct or not. Sir, molasses has been 

decontrolled. When the molasses has been 

decontrolled, what has happened? It has not 

taken into account the other aspects of 

decontrol. Because of this, the alcohol-based 

industries are affected. It means the price of 

molasses has gone up four times in the market. 

There is a 400 per cent increase. Now, the 

industrial alcohol is cheapter in South Africa 

than India. If any industrialist wants to import 

it from South Africa, he can get it at a much 

cheaper price than from India. How is the 

Indian industry going to survive? This is the 

pertinent question. Apart from that, when we 

are struggling from this... (Time-bellrings)... In 

just one or two minutes I will finish. It is a very 

important issue. 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): You told me that you had 

to attend a meeting; so I allowed you. 

SHRI S. VIDUTHALAI VIRUMBI: Yes, 
Sir, I will finish in two minutes. Sir, 

we have to address the workers' problem also. 

Even in Tamil Nadu, we have given nearly 20 

per cent bonus to the workers. In this situation, 

the industrialists are not able to pay the prices 

to the agriculturists. Now, the Government of 

Tamil Nadu has sanctioned Rs. 80 crores to the 

. public sector as well as the sugar industries to 

pay to the agriculturists. This is the situation. 

Therefore, what I feel is, the policy adopted is 

good neither for the agriculturists nor for the 

consumers. Then, it is definitely going to affect 

the whole nation. If at all anybody has bene-

fited, it is only the intermediaries. 

The intermediaries have benefited. It is not 

good for the nation. It is not good for the 

country. I hope the hon. Minister will 

consider this issue when he takes a decision 

and he will go into it in a proper way. With 

these words, I conclude. 

SHRIMATI KAMLA SINHA (Bihar): Mr. 

Vice-Chairman, we are discussing the sugar 

policy. 

I thank my benchmate, Shri Solipeta 

Ramachandra Reddy for raising this issue. This 

is a very vital issue for our nation. Many points 

have been raised. I do not want to repeat them. 

I would just like to metion a few points. As 

some of my colleagues have already said, there 

are 453 sugar mills in this country; 253 sugar 

mills are under cooperative sector, some are 

run by Government and 134 sugar factories are 

under private sector. As on 30th of September, 

1997, 237 new sugar factories were to come up. 

They are in the process of coming up now. We 

know what is ailing the sugar factory. What has 

to be done for restructuring the sugar industry? 

I feel that a holistic approach has to be taken 

up. One thiing is, most of our factories are old. 

The technology is old. There is a lot of 

depreciation in the factories, in the machines, 

depreciation has taken place. So, new 

technology has to be introduced. Gradually, 

new technology should be introduced in the 

existing factories, new machineries with more 

capacity to produce should be installed. Since 

this is an 



297    Short Duration Disscussion                 [9 DEC.  1998] Sugar Policy    298 

 
agro-industry, better quality of sugar-cane has 
also to be planted in which the recovery   rate   
should   be   considerably 

Proper utilisation of the by-product has to be 

taken into consideration. Sir, I * come from 

Bihar. Bihar and U.P. are the pioneer of sugar 

factories. They have been the pioneers -of 

sugar industry Large numbers of workers are 

involved in this industry and so also lakhs and 

lakhs of kisans, peasants, farmers are also cul-

tivating sugar canes. Now what is happening 

is, 19 sugar factories belonging to Bihar State 

Sugar Corporation suddenly decided in the 

month of November that there would be no 

crushing for the year. They decided that no 

crushing would be done by these factories. So, 

the farmers did not know what to do with the 

sugar-cane. They were running here and there 

and many farmers again had to take to 

indigenous methods of making Gur and arc 

thus losing a large amount of money. Nearly 

five crores are due to the farmers. The workers 

are not getting their wages for the last ten 

years. It is a peculiar situation. An agitation is 

going on this year. We do not know what will 

happen. The farmers have cultivated sugar 

canes. The workers are waiting for the crushing 

season to start. This is the time when the 

crushing season starts, in the months of 

November and December. But till now, no 

crushing has started. This is a peculiar 

situation. That is why I say that a holistic 

approach should be taken. 

Then, there is one thing that I would  like 

to mention. The sugar factories have a 

licensed capacity of 275.83 lakh tonnes. But 

the installed capacity is only 135.59 lakh 

tonnes. We have a domestic demand of nearly 

ten lakh tonnes...(Interruptions) 

SHRI NARENDRA MOHAN (Uttar 

Pradesh): Sir, let me point out that the 

installed capacity... 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): Not now. When you get 

your chance, you speak then. 

SHRIMATI KAMLA SINHA: If the 

members has to say something, let him say. 

Whatever data I am giving here, it is taken from 

the Standing Committee's report on food and 

consumer affairs, Department of Sugar and 

Edible Oil. It has been placed before the 

House in the Demands for Grants, 1998-99. 

You can have a look at this report. 

The cane arrears as on 15.4.1998 were Rs. 

649.69 crores. In 1996-97, these arrears were 

only Rs. 86.16 crores. Then, I would like to 

mention about exports because many points have 

been mentioned about import and export. 

Export in 1996-97 was 8.40 lakh tonnes, the 

value of -which was Rs. 1108.3 crores. In 1997-

98, export was 1.75 lakh tonnes, the value of 

which was Rs. 240.60 crores. Now, import in 

our country is done through OGL. If I may 

quote from this report, "Sugar is under OGL for 

the purpose of import from September, 1997. 

Import of sugar by private parties under OGL 

can be undertaken only after registering the 

import contracts with APEDA under the 

Ministry of Commerce". We have been exporting 

and, at the same time, we have been importing. 

In 1997-98, we exported 1.75 lakh tonnes, the 

value of which was Rs. 240.60 crores and, at 

the same time, in the same period, we imported 

3,30,000 tonnes of sugar, the value of which 

was Rs. 443.37 crores. I do not understand it. If 

we have surplus, we should export. If we do 

not have surplus, we import. But we are doing 

it simultaneously, at the same time. What kind 

of a policy is this? This is a wrong policy. 

ONE HON. MEMBER: Draconian! 

SHRIMATI KAMLA SINHA: Yes, it is a 

draconian policy. So, I would like to seek a 

clarification from the hon. Minister. This type 

of wrong policy should be stopped. Are we 

becoming a playground for the world sugar 

lobby or are we going to stand on our own 

legs? This is an industry which has a linkage 

with common farmers, factories as also the 

consumers and, so, we should be very careful. 
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THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): Shri Amar Singh, not 

present. Shri S.M. Krishna. 

SHRI S.M. KRISHNA (Karnataka): Sir, 

much has been said by speakers from various 

parties underlining the fact that there has been 

a massive bungling in formulation of a rational, 

logical Sugar Policy for the country. 

Globalisation and libralisation may be of 

particular interest in areas other than the sugar 

industry. If I can put it in one word, the policy 

that is being pursued by the Government of 

India is an albatross around the neck of the 

Indian sugarcane grower. As a result of which, 

he can never recover from the kind of slump 

which he has undergone. The economic 

policies are supposed to serve national 

interests. Now, I would like to pose this 

question to the hon. Minister. What is the 

natinal interest that is being defended or that is 

being pursued in framing your Sugar Policy, 

more pointedly about your policy of import of 

sugar from other countries? Without going into 

the details of figures which have been unburdened 

on this House by many eminent speakers 

preceding me, I would like to know what the 

hidden agenda is or what the guid pro quo is 

that you have had with Pakistan while importing 

sugar from that country. Whenever we raise the 

issue of Pakistan, generally, the reaction from the 

Treasury Benches is that we should have a level 

playing field with Pakistan, whether it is the 

nuclear explosions or anything else. Why are you 

going soft on Pakistan on this Sugar Policy? 

Why is it that you are not raising your import 

duty? I am given to understand ,and many 

periodicals have written about it, and I would like 

to share it with this House, that many important 

politicians who ate ruling Pakistan today have 

vested interests in certain sugar mills in Pakistan, 

and those sugar mills are exporting sugar to 

India. Mr. Minister, I am not going to name, 

even though I have the inkling of one or two 

names. I would like the hon. Minister to throw 

some light, if he has any on this particu- 

  lar aspect. Whom are you trying to appease? 

If you are not trying to appease anybody, then, 

today you have a chance, you have an 

opportunity to declare on the floor of the 

House to the nation that we are going to 

increase our import duty so that, at least, we 

can bring it at par with Pakistan. Sir, this is 

one of the ancient industries, one of the most 

important industries, which has its concern for 

the rural areas of our country. We are 

concerned about the farming community, but 

for them, the sugar industry cannot thrive, 

cannot flourish and cannot exist. I would like to 

know from the hon. Minister if he has any 

figures and if he does not have it right away, I 

would very humbly request him to supply the 

figures to me as to the total outstandings to the 

sugarcane growers from the sugar mills around 

the country. What are the outstandings? Are 

the farmers being paid any interest on the 

arrears which the sugar mill-owners owe to the 

farmers for supplying sugarcane to the 

factories? When once we come to know about 

the magnitude of the arrears, then perhaps, we 

would be in a position to understand today how 

the sugarcane grower is at the mercy of the 

Government on the one hand, and the sugar 

mills, on the other. 

Sir, there was a Sugar Technology Mission 

which came into being in 1994, if my memory 

serves me right. What is that Sugar Technology 

Mission doing? If the Minister can share with the 

House information as to the precious work the 

Sugar Technology Mission is doing, the house, 

then, would be indebted to him. The trouble with 

our sugar policy is that the "« policy is being 

dictated by the bureaucrats who do not have any 

knowledge about the sufferings of the working class. 

They do not have any knowledge about .the 

suffe/ing of sugarcane growers of the country. If the 

sugarcane growers today do not get a -

remunerative price, where are they to go? They 

have nowhere else to go other than sugar factories. 

It dries and they go a cropper. So, it is necessary for 

the Government to tell us as to how 
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the sugar factories have been functioning. Mr. 

Chavan mentioned about the sugar factories in 

Maharashtra. I have some figures about 

Maharashtra where the sugar indsutry's health 

depends upon the health of the sugar factories 

in various regions of the country. In 

Maharashtra, which is one of our most 

progressive sugarcane growing States in the 

country, out of 177 co-operative sugar factories, 

91 have become sick and 24 have suspended 

production during the year. This is the situation 

in this State which until recently claimed to be 

the leader in this sector, producing 30% of the 

130 lakh metric tonne sugar in the country. 

So, I would like to remind the hon. "Minister 

that there are a few things which need to be 

done to bring our sugar factories up-to-date 

with technology. What ails our sugar industry? 

Primarily, it is the obsolete technology that 

they have. Then the low yield of sugarcane in 

the farms. Sir, we have one Sugar Research 

Institute at Kanpur. I do not know how 

effective this Institute has been in terms of 

helping the sugarcane growers in the country. 

There should be efficiency in our production 

level. Sir, there are about 700 licensed sugar 

factories in our country. Bui only 460 or more 

sugar factories are operative. One hon. 

Member referred to the distance from one 

sugar factory to the other. I think there, is a 

considerable merit in his plea that the distance 

which has been prescribed now at 15 kilometres 

should be extended to at least 25 kilometres so 

that the sugar factories do not get sick for 

want of sugarcane supply and they are able to 

run these factories. 

Sir, co-generation is another aspect about 

which the Government should become much 

more 'pro-active' because 'pro-active' is the 

term with which the present Government is 

stuck. Up. So, when I say that there should be 

a proactive policy in terms of co-generation, I 

mean every sugar factory should be told that, 

compulsorily they should go in for co-genration 

so that they can depend upon themselves only 

for their power supply and if there is any 

surplus, the 

grid should be provided with that surplus power 
which would be generated by these sugar 
factories. Sir, these are some of the issues 
which concern the sugar industry. Mr. Barnala, 
who heads the Food Ministry, is also a farmer. 
It is both a challenge as well as an opportunity 
for Mr. Barnala to redeem his pledge to the 
Indian farmers. Thank you. 

SHRI NARENDRA MOHAN: Mr. Vicc-
Chairman, sir, I think a case has been made 
out that the import of sugar was a wrong step. 
A case has been made out that whatever we 
have done through the import of sugar is not 
benefiting the country; rather, it is destroying the 
sugar industry as such. I wish the Government 
looks into it. I know there is an assurance 
that the import duty will be increased. But, 
how much this is going to be in creased, we 
have yet to know. The de mand of the industry 
is that there should be a minimum of 40 per 
cent import duty. I do not know as to -what is 
in the mind of the Government. Some people 
think that it is going to be five per cent, some 
say it is going to be 30 per cent and some say that 
Government perhaps may agree to the demand. 
I feel, there is a international conspiracy, a 
conspiracy to kill the Swadeshi Movement, a 
conspiracy to kill the indigenous sugar industry. 
A conspiracy has been hatched by such 
nations which are not having good rela tions 
with us; and one of them is Pakis tan, that is 
my charge. There is a definite move in the name 
of the SAARC, in the  name of friendship to ball 
gut, perhaps,the sugar mills of Pakistan owned by 
he family of Nawaz Sharief, or, I would say 
the Army Welfare Trust Fund of Rawal pindi. If 
that is the situation, then it should be clarified. 
There is a clear accusation which was 
published in the national dailies about this. I 
would like to seek a clarification from Mr. 
Barnala whether this accusation which has 
been made against this Government that in the 
name of mobilising trade with Pakistan, 
we are trying to bail out the sugar industry 
owned by the family of Nawaz Sharief  
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...and, more so, the Army Welfare Trust of 

Rawalpindi. Is it correct? If it is not .correct, 

then what is this? Why has so much been 

imported only from Pakistan? Sir, Pakistan has 

levied on Ind ia ,  whenever they import from 

India, an import duty of more than 100 per 

cent. Pakistan sugar, at present, is being 

dumped in various countries. I would like to 

read a report. It says... 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): One minute. Please sir 

down. I have to take the sense of the House. 

Please sit down. Hon. Members, I have to 

take the sense of the House. Now it is 5 o' 

clock. So far as the Short Duration Discussion on 

Sugar Policy is concerned, another seven 

Members arc there to speak. There are six 

Special Mentions admitted for tody. Now it is 

up to the Members to decide. Shall we 

continue this or shall we take up the Special 

Mentions? 

SHRI NARENDRA MOHAN: Sir, We can 
continue this discussion, at least, for one more 
hour. 
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The Deputy Chairman has already stated 

about taking up of the Special Mentions. Now 

wc will take up the Special Mentions and we 

will take up the Short Duration Discussion on 

Sugar Policy tomorrow ...(Interruptions)... 

Still there arc seven members to speak. 

 

SHRI NARENDRA MOHAN: No, Sir. 

 

THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): There arc seven Members 

to speak ...(Interruptions)... Is it that again I 

have to take the sense of the House? 

...(Interruptions)... First we will take up the 

Special Mentions and tomorrow we will 

continue the Short Duration Discussion. 

 

SHRI NARENDRA MOHAN: Sir, at least, 

let me complete because I may not be coming 

tomorrow. I will complete my speech within 

fifteen minutes ...(Interruptions)... At least, 

let mc complete. 

 

THE VICE-CHA1ARMAN (SHRI 

SANATAN BISI): So, after his speech, we 

will take up the Special Mentions. 

SHRI NARENDRA MOHAN: I was 

making out a case that Pakistan has a design 

against India, a definite design. As I was 

saying ironically, the retail price of sugar in 

Pakistan is as high as Rs. 18 per kg. They are 

dumping this in India with the help of subsidy 

at the r'ate of Rs. 4,500 per tonne. They arc 

dumping this in India. The Secretary, Sugar, is 

saying-that it is just fair. It is very unfortunate. 

Sir, I would like to read out a portion which 

says as to what has been done against Pakistan. 

As per anti-dumping duty imposed by major 

importing countries, the USA has imposed 155 

per cent anti-dumping duty on Pakistan sugar; 

Bangladesh has imposed 200 pat cent ad 

valorem; Philippines' imposed anti-dumping 

duty of 66 per cent; and Sri Lanka has imposed 

30 per cent. But, we, in India, are subsidising 

Pakistan industry. How come that? Who is 

responsible  for  this?   I   know  that  Mr. 
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Barnala is not responsible for this. I 
discussed this matter with him several times. 

SHRI VAYALAR RAVI: It is Mr. 
Vajpayee. Your Prime Minister is 
responsible. You ask him. 

3HRI NARENDRA MOHAN: Who is 

responsible? Who is trying to help the 

Pakistan sugar industry in the name of 

SAARC? Perhaps, two days ago, the hon. 

Minister of Commerce said that there is no 

dumping of sugar in India. This is against the 

record. The industry is giving all the records 

of dumping. What is dumping has been 

defined. Dumping means, anybody who tries 

to export his product below their normal price 

to other countries. That is called dumping. 

Dumping has international connotation in 

trade. Why can't we use that definition? 1 

know that we must have good relations with 

Pakistan. But, in the name of goods relations, 

the indigenous industry should not be allowed 

to suffer. That is my submission. That is why 

I seek full duty which has been demanded by 

the industry, that is, 40 per cent or something 

like that. Sir, there is a complete mismatch in 

demand and supply. The overall demand-

supply balance for sugar docs not warrant 

sugar import. This year the production is 

expected to be around 155 lakh tonnes. With a 

pending stock of 55 lakh tonnes and with an 

overall availability of 200 lakh tonnes do we 

need so much sugar? Do we need so much 

sugar . in India? Our normal consumption 

every year is approximately 140 tonnes of 145 

tonnes. That is the maximum side. Sir,_thc 

installed capacity of the industry is much. A 

case has been made out in the new licensing 

policy that there should be more sugar mills in 

India. I myself humbly suggest that we must 

know what we have at present. We have 

approximately 465 sugar factories installed. 

702 have been licensed. 252 arc yet to start 

construction. Now if all that comes true, that 

is, if all these units which have been licensed 

are installed, the production capacity of India 

will be 

more than 300 lakh tonnes. No, with this 

much production there is no need to have 

exports. Can we export? Can we export this 

sugar which we produce? The question is very 

simple. The cost of production of sugar is 

going very high every year. Mr. Birla has 

made out his case very correctly. Every year, 

every State Government tries to raise the 

sugarcane price abruptly without even the 

least consideration whether the industry can 

bear it or not. Sir, sugar industry is a very 

unfortunate industry. It is the only industry in 

India which is being controlled by four 

ministries in the Central Government. I would 

say, Sir, the Ministry of Industry deals with 

licensing; the Ministry of Agriculture deals 

with support price ...(Interruptions) 

THE      VICE-CHAIRMAN      (SHRI 

SANATAN  BISI):  They will  take their own 

time. Still that party's time is there. 

SHRI NARENDRA MOHAN: The 

Ministry of Food decides the levy prices and 

the Ministry of Civil Supplies looks after the 

public distribution system. And above all this, 

the State Governments have also intervened. 

There is no overall sugar policy in India. This 

industry which is the only agro-based industry 

can survive, it can bail us out from our global 

problems. It is needed. It is an agro-based 

industry. It means better pay for the farmers. 

For the sake of farmers do give us a sugar 

industry policy which will benefit the country. 

This sedimented sugar policy, this regional 

sugar policy. State Sugar Policy is not going 

to benefit the country. There should be an 

overall sugar policy. Sir, I would like to tell 

you how it is functioning. In my own State 

there arc approximately 60 or 65 milk which 

arc run by the Government. Sir, the staggering 

losses which have been suffered during the 

last couple of years arc more than a hundred 

thousand crores of rupees. I am sorry, it is 

about Rs. 1100 crores. A loss of Rs. 1100 

crores has been suffered by those mills which 

are owned by the Government of U.P. I do 
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not know the figures of other states. The sugar 

industry is in real crisis. We cannot deal with 

this crisis unless we have a proper policy 

frame. It is the obligation of this Parliament to 

bail out the agro-based industries and not 

create conditions which will damage the agro-

based industry. The bureaucracy is very 

insensitive and all the past State Governments 

have also been so insensitive. I beg of this 

House, at least this Government should be 

sensitive. It seems that they are going to be 

sensitive. I feel that they are going to be 

sensitive because they have declared a new 

licensing policy. 

The Prime Minister has just said that they 

are really going to protect the industry by 

increasing import duty. It is a good signal. 

These signals must be multiplied. These 

signals must be encouraged by Parliament. I 

request the hon. Minister to at least enlighten 

us as to what is there in the plan. How do they 

want to help us. This political jugglery, which 

is-adversely affecting the industry, is not 

going to help us. This political jugglery must 

be stopped. 

I would  like  to  say something more about 

the molasses policy. The Government  of India   

long  back   repealed  the Molasses Control 

Order. But, the State Governments   are   not -

agreeing   to   it. Molasses policy has to 

benefit the chemical industry. It is linked with 

it. It has been very correctly said  by my 

friends here that  if this molasses policy is not 

properly framed, it will not only damage the 

sugar industry, but also the chemical industry. 

We must have a fair all-India molasses policy 

and the State Governments should not be 

allowed to intervene. I know it is a Concurrent 

Subject and one can say the Government of 

India cannot do much. But, much can be done 

if Mr. Barnala takes it on his head. It should be 

done.- Why can't we have a proper   molasses   

policy   and   a   proper sugar policy? Why 

can't we have consensus? Why can't a meeting 

of the Chief Ministers be called to have a 

constructive discussion on it and arrive at a 

consen- 

sus? Why can't the Planning Commission look 

into the whole gamut of the things? Who is 

responsible for all this? After all, who is 

controlling it for the last 50 years? Sugar 

industry is suffering because of the political 

jugglery. I urge upon the Government through 

you that it is high time that the industry was 

saved. The industry must be saved from the 

international conspiracy; the industry must be 

saved from those who are using the industry 

as a political clout; the industry must be saved 

from those who are very insensitive to the 

farmers in this country. I am grateful to you 

that you have permitted me to put my points. 

Thank you. 

THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): Now, we take up Special 
Mentions. 

SPECIAL MENTIONS— Contd. 

Need to Restore Powers to Social Welfare 

Boards 

SHRI VAYALAR RAVI (Kerala"): Sir, I 
stand to draw the attention of the House and 
of the Government to a recent direction given 
to the State Welfare Boards, which was 
resisted and protested 

by State Social Welfare Boards. The direction 

says that in future the powers of the Members 

of the Board, who change every».'.two or three 

years, have been taken away. Their right to 

visit, inspect, recommend and report about 

different institutions run by the NGOs has 

been taken away. Now, it has been directed 

that the Officers and .employees of the Social 

Welfare Boards should do that job. Sir, the 

problem is that the employees are permanent, 

whereas the Board Members come and go 

periodically. Officers will go and inspect and 

they can recommend on the basis of how they 

are treated while they visit those places. It is 

easy to say that the full Board can discuss on 

merit. How can they know the merit? Actually 

it is an attempt to introduce corruption in the 

distribution of funds of the Social Welfare 

Boards to different 


